IN THE CENTRAL ADMINIS TBATIVE TRIBUNAL,HYDERABAD "
AT HYDERABAD.

L

0.A. NO. 734 of 1996.
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Data: July 17,1996,

Batween: _ 3
Suleman, .o «e Applicant.

Vs.

1. The Unien of India repressnted
by ths Secratary, Ministry ef
Defence, Sena Bhavan, New Delhi.

2. The Commandant, Artillery Centre, _
Golconda, Hyderabad. Respondents.

For the Applicants Mr.K.Sudhakar Reddy, Advocate/

For the Respondents: Mr.V.Rajeswar Rao, Addl.CGSC.
ORDER BY:

HON®BLE SHRI H.RAJENDRA PRASAD,MEMBER '_(A)Zégi;

.I...z




Papr "

0.A,No. 734 /96. Date: July 17, 1996,

ORDOER.

Hoard‘Sri K. Sudhakara Reddy fer tha hphlica t

end Sri V.Rajssuara Ras far the respondents.

214 is naticed that suitsble dirsctiens have bean

gi.en in similar cases, for example, in 0.4.103/96 (ESUARLAL va.
UNION OF INDIA). Tha facts of ths said case are 8 actly

jdentical te thesd in the instant 0.A. Hence ths
' i

directioens igsued in para 3 af the judgment dated 2 -1-1996

in O. A°103/96 vould apply in teto te this O. A., as well.

3. It is, thersfore, directed that, if and|vhen

a Pingl decision is taksn in the cass of ESUARLAL .UNIDN

oF INOJIA (0.R.103/96) in the light ef the directiopns

given tharéin, the cleim ef the present applicant shall

r
alse be decidsd and settled along with it.

4. Sri V.Rajesuera Rao, learned standing [counsel

fer the respendsnts, argued strengly in favour of a netics

bsing s'rFEd on the respondents and @ resasonable| time

being afﬁirdod te them fer filing ths reply. Housever,

in view of the similarity of the cass already regferrsd te,

and facta containad in this 0,A,, it is net congidered

neqassar? to issue @ natice er te grant ths timg as

r;quastdd.
ﬁThus the 0.A,, is dispesed ef at ths a m;ssian

stage. ‘=*'—’*ﬂﬁ‘C?‘;Aw

H.RA JE NDf A RASAD,
MEMBEF

Dats: July 17-7-1996.
Dictated in open Lourt.
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1. The Secretary, Ministry of Defence,
Union of India, New Delhi, :

2« The Commandant, Artillery Centre,
Golconda, Hyderabad. f

3. One copy to Mr. K.Sudhakar Reddy, Advocate, CAT.Hyd.

4. Oné copy to Mr.V.Rajeswar Rao, Addl,.CGSC,CAT.Hyd,

6. Lhe copy to Library, CAT.Hyd.-

6. Gne copy to Hon'ble M(a) CAT.Hyd.

7. One spare cOp¥s
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ETYPED BY " CEECKED BY

COMPARED BY APPRCVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNA
‘

HYLERABAD BENCH AT HYLERABAD

THL HON' BLL MR, JUST CE M.G.,CHAUDHALRI
VICE—CnAIRMAN

VD"”’,;w

THE HON'BLE MR.H.RAJENDRA PRASAD:M(A)

Dated: M- 7-—1996 , o )

ORDER/JUDGMENT
, . M{A./RALC AT
B . - .
in
| 0.0, EEBE- 34|40
? T.ANO. : (WP - )

Admitted and Interih i rections

issued.
Allowed.
DlSpOSed of w;th directions
Nl &WW
,Dismissed nk—<ﬁ1uL A
—

Dismissed as withdrawn
Dismissed £or Befault.
~ S Ordered/Rejected.

No ordEI as to costs.
. pvm

: WQW,/






